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Discharge of Industrial Effluents in Rivers  

 
 

6549. SHRI SADASHIV LOKHANDE: 
 

Will the Minister of ENVIRONMENT, FOREST AND CLIAMATE CHANGE be pleased to 
state: 
 
(a)  whether there has been discharge of industrial effluents in the major rivers of the 

country especially in Maharashtra;  
(b) if so, the details thereof;  
(c) the names of the States which have been adversely affected due to discharge of such 

effluents in rivers; 
(d) whether the Government is issuing any guidelines to States to tackle the problems of 

rivers polluted with such industrial effluents; and 
(e) if so, the details thereof? 

 
ANSWER 

 
MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST AND 
CLIMATE CHANGE  
(DR. MAHESH SHARMA) 
 
(a) to (c) Rivers in the country are mainly polluted due to discharge of untreated and partially 
treated sewage from cities/ towns and industrial effluents. As per a long term assessment of 
water quality of rivers (2008-2012) carried out by Central Pollution Control Board (CPCB), 
49 polluted river stretches have been identified in Maharashtra. State-wise details of polluted 
river stretches is at Annexure. 
 
(d) & (e) Steps taken by the Government to tackle industrial pollution, inter alia, include 
notification of industry specific effluent standards under the Environment (Protection) Act 
(EPA), 1986 and their enforcement through State Pollution Control Boards (SPCBs) and 
Pollution Control Committees (PCCs); water quality monitoring of 540 rivers at 1533 
locations through CPCB in association with SPCBs and PCCs; identification and monitoring 
of Grossly Polluting Industries (GPIs) for compliance with environmental standards; 
directions by the CPCB issued for installation of online (24x7) monitoring devices and 
adoption of water conservation practices by industry; inspection of industries by the CPCB, 
SPCBs and action against non-complying units under the  provisions of the Environment 
(Protection) Act, 1986 and Water (Prevention and Control of Pollution), Act, 1974, etc. 
 

****** 



ANNEXURE  

ANNEXURE REFERRED IN REPLY TO THE LOK SABHA UNSTARRED 
QUESTION NO. 6549 DUE FOR ANSWER ON 06.04.2018 REGARDING 
‘DISCHARGE OF INDUSTRIAL EFFLUENTS IN RIVERS’ RAISED BY SHRI 
SADASHIV LOKHANDE HON’BLE MEMBER OF PARLIAMENT 
 

State-wise Polluted River Stretches 

 

  



 


